IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI

CGURT -1I

Item No. 204
(IB)-418(ND)18
IA/2953/2020 & IA/2961/2020

IN THE MATTER OF:

M/s. Alloys & Metals (INDIA) ...Applicant/Petitioner
Versus

M/s. Hindustan Paper Corporation Ltd. ...Respondent

SECTION

U/s 9 of IBC, 2016

Order Delivered on 31.08.2020

CORAM:

SHRI. CH. MOHD. SHARIEF TARIQ SHRI L.N. GUPTA,
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT:

Mr. Vivek Sibal and Mr. Rahul Sharma, Advocates for the applicant
Mr. Anand Verma, Advocate for Respondent no. 6

Mr. Pranay Agrawal, Advocate for Respondent no. 5

Mr. Kuldeep Verma, Liquidator

ORDER

IA-2961/2020: Counsel for the Liquidator is present. He has filed the
application for seeking direction to ROC to immediately remit the dividend
amount of Rs.91.59 lacs to the liquidation estate. The Registry is directed to
issue notice to the Respondents. Counsel for Liquidator is permitted to issue
private notice to the Respondent by all modes and file proof of service along
with an affidavit on or before the next date of hearing. List the matter on 25tk
September, 2020.

IA-2953/2020: Counsel for the Liquidator is present. The updated list of
claims/stakeholders is taken on record subject to just exceptions.

The IA stands closed.
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